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Before the nontole Central Administrative Tribunal,
a2t Hyderabad. ‘ -
C Unhdu Secnjen |9 "% Mu\\ffné)\‘mm e b v A=l-asd ‘

i LW - S,
& Goadlo.  AES of 1990
-
Between :
.V, Sekhagana ' ... Aoplicant s.
and
1. The Telecommunications Disbrict
;. Engineer, XKumool-518 050,
2. The Depuly General HManazer,
‘el ecommunications, wirupabi.
o o KoM -
3. r.3afiulish s/o S.K.Husgsain Ehan,
azed sbout 32.years, ¢/0 rele-
) , commtnic¢ations Digtrict Engineer,
\? ‘ Kurnool. _ ..+ Respondents.
’ﬁ Particulars of the applicant:
. i) I ame of the applicant: D.V.8ekhann g
T 11) Wame of the father: .V Ramanii a,
' 1ii) Age of the applicant: . 2% years,
AN
iv) Designabion and particulars Mazdoor, c/o Veldurti
PR of office (Wame and Station) Telephone Exhcnage ,
| © in which emplovyed: Veldurti r.0. & Mandal.
‘ v) Uffice adcress ' Yeldurtiil el ephone Exchange,
- veldurti p.0. & Mandal,
F’) ' ¥urnool ¢isbrict.
A '
vi) Address for service of ¥ .5iva Redcy, advocgte,
fotices: Advocate, 3-4-873/2,
Barkatpura, Hyderabad.
"g Particulars of the respondents:-
"*'3 . 1) The Telecommunications Bistrict
8 ngineer, Kurnool-518 050,
. : , -
2) The Depuby General Hanager, Tele-
comnunications, Tirupabi.
3} P.Safiulleh khan s/o S.K.Hussain Khan,
amed 29 vears, ¢/0 Telecommunications
District Engineer, Kurnool.
Address for service ci notices ebtc.,
on the respondents 1s the seme as
mentloned abovees
h e .’*“:_.-
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h application is made: .

applicavion is fited againgt the following Crder:

o B, 32-3/Tribunal/90/89 daved @KKL the 21.3.90 ’
ii) Date: 21.3.1990

1i1} The Divisional Ufficer {Engs),
= Telecommunications, nurnocl.
: iv) Subject in brief:
" f -
The present .applica‘cion ig filed in not selecting

the applicanb to the training of Linemen vide order dated

21.3.1990 passed the Uivisional officer (Bngg), Tele-

¥ | . communications dated 21.3.1990.
4 e aa s P - r . . : =i
@Jurlsalctlon of the :ribunal: WM

The applicant declares that the subject mattier of

the order sgainst widich he wanbs redressal is within the

- jurisdiction of the ‘rri‘bu_nal.\)y\&w Sedrom ly QOO H A&
- o q&\gcthin hﬁﬁJgﬁﬁ1e¢"¥&jWEwm*Jr-A;A'Tgkﬂmizi?ttﬁt\’ rk\d\E
R S .

Timitation:
e —
e

The applicent furbher declares that the applica-

‘
tion is within the limitation as prescfibed in Section Z1
© of the Adminisbtrative Tribunals Act, 19852&;'\"‘2’@0\‘?%
yo owheffaiass o
' @fcus of the case:
i)- Tt i's submibted thiat the applicant was working as
casusl mazloor since fovember, 1980 in the respond ent s
"\ organisation anc his nane was also sponsored by the
. Enployment exchange. :
ii) It is subsitted that an action wWas initiated in
thé cadre of Lineman in ohe various sub-civisions of
’ ‘ C puraocol, rel cconmufications ngin eering Divisionas

- ' well as in all other divisions of T elecommunications
Lircle ©o recruit the soaff required O £illup the

vacancies. uonseguent on O the respondent n0.1 called
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3.

for application fI‘Orr.l original casual mazdoors on 27.4.1983
‘Bhe gpplicsbions were t0 reséh by 17.5.1983 for the test
nfOposeu Lo be contucted on 171.7.1983. Mt er the wrij;tere
the aptltude test, w ich ogg{ht to have Yeen held on 17.7.83
Was 'posb_-phonedp anG held on 24..7‘1._983 the fir ‘SE respond ent
and one Postal Superintendent:.toget}:eer conducted aptitude
Test alongwith vhe §.0.0.T., N anadyal.r The 20d respon-
dent published the results on 26-.12.1983 awnouwncing a 1ise
of 23 cancidates as selected. Thereafter first respond ent
pudlished the same through his lester dated 16,1.198% .

But seid therein that the DiP.C. will be conducted in due
course for final selections. of tire candidates. Applicants
contended that candidabes of all .other divisions whose names
were published in the 2nd respondent:s letter dabed 26.12.83
were gi\}en. training snt appointed as'I,gineman. However the
first respondent dic not send the qualified persons for
L,x'a:lin'n(,. un 6. 4.1984 the union raised he demand to

enable lineman selected ©O -consmnence training. the res-
nondents ha ffe feiled o take any action on the demand of

the union. |

- iii) It is__._c_,ub:u.rg“o ed that aggrieved by the inaction

of the responden'ts,l bthe gpplicant alongwith other & persons
filed 3 U.A.I"JO.'élﬁ{of 1987, The same was allowed by this
ira—. PR SR

-non‘ble &s Tribungl on 6.6.1989. The lionlble Tribunal

has observed categorically " Thus under tne rules and the
insgtructions it was incumbent on the lst respondent t0 declare

a select 1list comprising of 20 names and taken the select

o)

ligt valid till all "-a.he candidases were anpoinbed...n
Tt is further observea that:

"f“fhe respondents are direct to complete the select
list upto the number of 20 vacancies as 1;Qtsii‘ie6. by .

b

congidering the spplicants nereln and if there is nothing

‘ ]
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adverse vhich renders them ineligible for inclusion 'in
the gelect list, they siigll be included in the gelect
list and gppointed as Lineman in Kurncol § ub-Division °

against future vacancies which have arises zfter Yetober
1986 with these Girections the- applicetion is sliowmedr,

!

e~
I

Thug 1t couwld be seen that the contention of the tribunal

was Lhat hose nanes were there in the list thelr nares

- -

ghould be included in the select list., fThe rights of the

poarbties have slready settled by this Honthle Tribunal. ‘the

inciusion of ngmes in the select 1ist is a proceedural part

and verification of the adverse remarks.

iv) It is respectfully submitted that the applicant Was

i o
fuily ouslified and passed in, written and sptitude tests.
The applicant put in €l4 days service, - ATter the receipt of

the judgment, the applicant alongwith other applicants

therein filed all Gocuments before the respondents herein,

the gespondents failed Lo takeup any further scevion. § ur-

orisingly, a 1ist of candidabes selected provisionally by

the D.P.C. vide liemo.Ho.B-32-3/Trbnl/90/5] dated £.1.19%90
M

1

from thé office of the lsgt respontent hwerein the applibents
neome was not found. ihe BMdént who is heaving ?g‘.g.__g__i
service than the applicant, name was there and he is
aGmittedly juniors 50 the g-plicant. the apvlicant made

a representatbion to the first respondent replied on §.2.1990
that the j:ase of éhe rappliqant was under examinstion and
also admitted by him that the applicant has filed the Xerox
copies of the day sheebs. un 21.3.1990, the respondent No.l
nerein informed the aoplicant that an order passed by third

ressondent dabed 1h.3.1690 stating that my recuest for final

list candot be acceded since the letier from Accounts .
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Officer, meohaboobnagar was brought lately.

v. Tt is humbly submitted that the apnlicant 1s
2 pOOT man. The gdminisbrative délay éaused by the
accounts Ufficer, Mahaﬁoobnagar, cannot be attributed tb
the applicant. Infact, the ap?licant has already submit ted
all relevant papérs to the 1st,respbndent alongwith other
applicants in esrlier case. The first respontent in order
%o help his peréOns who is juniors to me has misplaced my
papers., The third respondent is relsted to the first res-
pondent, ihe applicant case shall be consideréd ot herwi se
he will be put ©o ifreparable logs. It is further sub.
mitted tﬁat tne rights of the applicant was aslready setﬁled
by:this sontble Tribunal in 0.A.61878747
vi. It is further submiﬁted thaﬁ the resgpondents have
initiated

not imdckekek/any sction after the judgment in O.ﬁ.NO.€ﬂ§?87fﬂy"
1t is the duty of the respondent to verify all The docu-
ments; which sre under the custody of their depsrtment,
 Further the applicant was never called for to preduce the
éame ant the appiicant wQs.ever'placed befofe the D.P.C.
for sgelection. uhe fespondenis zre deliberately mise
conghrued the orders of the iribunal. The selected candi-

dgbes were not yet sent for training end they are sending

on 1.7.1990.

“(ﬁg&'uetails of remedies exhaustedi-
\L

The snnlicants that there is no other altemagtive

-and gﬁﬁaﬁﬁ efficacious remedy exnépt £t0 aporoach this
ponthle Tribunal as the orders in final passed by the
suthorities on 2L.3.1990.
{Qégimgmters not previously filed or pending with any other.
pourt - :
The gpplicant further decleres that he had not

» [ ]
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6.
previously filed any epplicabtion, writ ‘petitj,an or suit
rezding the mabter in respect of phich apnlicstion has
been made, before any court of law or any other guthority
cr any Bench of the Tribunal end ner any such application

.7it petition or suit is pending before any of them,

@ giief's sought:

Wain Relief :

g—

(A) In view of the facts mentioned gbove, the applicant

n this u.h. is quesbioning the action of the respondents
in not con chem g e case of The applicamﬁi for gpnoint-
ment in accordance with the judsment of thig nbn'ble ‘I‘ribunal‘
in . h.lio, 61€/87 dated 6.6.1989 and di scriminatiﬁg the éase
of the applicent alone is arbitrary, illegal and violative
of Article 14 end 16 of the vongtitution of India and the
applicant hereim prygs that a direction may be given to
regpondents 1 end 2 Lo gppoint the appli(:a% forthwith
snd send him for trsining and further prays to set-gside
the order E—32—3/"‘rbnl/90/5 dated £,1,1990 wherein the
respondent Ho.3 Was seiected ana 21.3.,1990 order wherein
recuest of tae M is rejected by the respondenu

and grant such other relief s as it deems Iit and proper

iﬂ the c1fcquuances of the case,

Ry
the f;ilsposa_t of C,A., the applicant prays

Pencing
that this mon'ble .Lr:bunal be pleased to suspend the order
in I:Eemo.No.E-BQ-B/‘L‘rbnl/QO/51 doted 8.1.1990 to the exbent
of respond enté 3 or glternabively a cirection be given To
respondents 1 and 2 20 send the spplicant for training
along:-v-:ith obner persons on 1.7.1990 and grent. such other
reliefs as ﬂt Geems it and proper in the circumsbances

of the case.ewcm’— AN Ol b Gl K o Lasspensida (VN

/-, Qr&ﬁﬂu—pr .

gﬁ/f&- Parciculars of pank Draft/Fostgl order in resgpect;

of application fee:-

1. Name of the Bank on witieh drswn
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2. Demand Draft Nb.

or ‘

1. munber'of Ind.ig_m Fogb gl urder(s) % Q\ Ogg @Ql

2. N ame of the iesuing rost Oifice: Lf@iYAQN%\U\r\ C}N{-\ﬁQ—M
, AR Gl

3. Date of issue rostal Order: 31\ N \) e Ad

y VA~ QR-% o

L. Post Uffice at which payable: Qf &)Q ) Rk -
“jgé; List of Bnclosures: iii;/
- -P.0./B-L48:8-/Removed

1. liemo dated 8.1.19%0.
2. Femo dated §.2.1930
3, Representation of the gpplicant dated 27.1.1990.

Lo Impugned order dated 21.3.1990

5. Order passed in U.4.0.6l0 of 1987.

—&(bh\g/ \\Yo\ é} U?RQ«L—Q'W -
Couneel Ifor th e ant . Aonlicant., .
I I
[ -

verification. o
'D-'\J'Swﬂctuw\_a&u_o’“v &.a.mvw-su':‘\’-" ?‘c’("g—“‘“_l

1, the ghovenamed apnlicant 4o hereby declasres that
Wiab T have stated in the abeve U.A. is-true to the best
of my knouledge, belief and information and T have not
suppressed any material feaets in the zbove O.4.
Hence, verified on this the 1L4th day of June,1990 at

Hyderabad.

@ (72 %l('_a et \

' \97‘%"“"[0 ° Af“plicant.



